14 21 .
13.40% hrs.

PUBLIC ACCOUNTS COMMITTEE

FortieTH REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Fortieth Report of
the Public Accounts Committee re-
lating (o action taken by Giveramen'
on the Outstanding Recommendations
of the Committee contained in their
Sixtcenth, Seventeenth, Eighteenth,
Ninteenth, Twentieth, Twenty-second,
Twenty-third, Twenty-fourtn, Twenty-
fifth, Twenty-sixth Reports relating to
Civil, Defence and Finanve Aceaunts.

13.41 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

ELEVENTH REPORT

Shri P. G. Menon (Mukundapuram):
1 beg to present the Eleventh Report
of the Committee on Public Under-
takings on the Rourkela Steel Plant
of Hindustan Steel Limited, Ranchi.

1341 hrs.

STATEMENT RE. RETRENCHMENT
OF WORKERS IN EME WORK-
SHOPS

The Minister of Defence Production
(Shri A. M. Thomas): Sir, I beg to
lay a statement on the Table of the
House in continuation of tne statement
made by the Minister of Defence on
the 4th March, 1965 in response to a
calling attention notice regarding
retrenchmeny of workers in EME
workshops.

[Placed in Library, Sce No. LT-4420/
651,

VAISAKHA 21, 1307 (SAK A

14322
13.41} hrs.

STATEMENT KE. ADIVASIS [N
MAHARASHTRA

i i’e fi10 q fuw {WWT?TJ .
ST W1, 3wl o e
ﬁﬁwi:mr. araraE qreqT Wﬁﬂ'ﬂ.’
e fTmTR & g g=a &

wow W o wfeafEi &
fadr

ot ¥o firo qifrm : ot g1
weqe wFNET T AE FAfAT |

_lﬂibfﬂcﬂ‘.‘!ﬂ:ﬁ'ﬂ'%ﬂ'ﬂ‘ﬁ
W TY Tzl § |

WEOW REWT . qF {9 Al AR
difor

s go fvo mfew | 7 v g
& a7 w2eHT E1aT a1 ST 4T {T )
age & ¥ Agroeg & wifEanfegi & fodr
wife wdvw Aifew famn, 9@ & a0
W Aifeq Wvaga faan, g6 47 WA
feevom & fodr Afem famr s 5o
WERT & TERT W A g9 & o
forde o1 | & oo 1 g 2 @
fw v v ar

regarding Adivasi problem and the
memorandum submitted in that cun-
nection.

TE T ST ANT 7 AT WYY TE 9T
foearg famr mr | wfe (R A
fear o Py fafaees &

“unable to accept the
notice of your question.

shor*

forer 1 SraT= T A §
FHFATLH AH H &F AT

“unable to accept the
notice of my question.”

snort
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[“aﬁ io fae qrfztﬂ
Fory & Ffed ¥ ag FAT ATEAT R

o T |WT H W qATH ISEAT AT

a1 38 #1 gu< faar aman § AfFw AW

qWr ¥ 97w S IoTE oA g Ar

I9 11 v famr Imr &0

WeaA WY © Tg FrE WE A
|qET 91 |

5t o e qifew : o1 af,

the same question regarding the
memorandum from the Maha-
rashtra Adivasi Seva Mandal.

I FEET 97
“whether  the
have . . .

wow WgRE . AT §ee
o oy X ¥ fe ag T A g &
wff fr Sem wg @I TSTAEET ¥
A FAVEAT qT 48 WIE Alfeq FEEAT
o7 47 e TG a7 |

ﬂiofﬂoﬂﬁﬂ:mm
o |

weaq AEYe : WET 49 AW &
e |

ot ¥o fito wfem
wrofer T & 1 ¥fFT

he says: ‘unable to accept the short
notice of my question.’

Government

I LA R )

Mr. Speaker: The Law Minister.

The Minister of Law and Soecial
Security (Shri A. K. Sen): Sir, in the
Rajya Sabha there was a question
answered and here the question was
put as short notice question after you
were pleased to disallow a call-
attention notice allowing certain other
information regarding hunger strikes
and so on. T forget beeause T have not

MAY 11, 1965

Maharashtra (Stt.) 14324

goL the short notice gquestion and
that question for a comparison but
you will see that there was an addi-
tion to that. So, in our note to the
secretariat we pointed out thet so far
as the gquestion relating to tne Rajya
Sabha matter wag concerned, that
answer could be taken as our answer
here and ii could be repealed here.
We could not answer the other matter
because we had no information on
short notlce from the Maharashira
Government. But ] told both Mr, Patil
and Mr. Wasnik who phoncd me up
that whatever information would be
available to us upto 12 o'clock today
from the Maharashtra Government,
we shall be able to lay it on the Table
of the House or I shall make a state-
ment. I came and informed the
Becretary thal I would be willing to
make a statement on this provided
vou allowed me ty give such informa-
tion as we have in this matter. I
was going to make that statement
when the hon. Member got up. What
happened is that in Maharashtra in
the Vidarbha region we find that 32
tribes were scheduleq only in six
taluks in three districty whnereas the
same tribes were not treateq as
scheduled tribes in other district. This
apparently was an anomaly which
needed rectification and the rectifica-
tion could only be effected by legis-
lation. We are now considering the
other tribes in other States and other
castes in other States also, all of
whom would have tp be covered by
the proposed legislation. We cannot
have piecemeal legislation, I explained
this to the delegation which saw me,
including certain Members of Parlia-
ment. [ explained this to Mr, Patil
and to Mr. Wasnik. They tolg mc that
there were certain hunger strikes
and so on. It was strange that they
should have resorted to hunger strike
because I myself told their represen-
tatives that their case apprared to
be quite clear to me and it was
certeinly an amomaly which should
be rectified. The same tribe cannot be
treated as scheduled in onec district
and not scheduled in another distriet
in the same State,
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Shri  Vasudevan  Nalr (Ambal-

puzha); There are similar cases in

Kerala also.

Shri A. K. Sen: There are cases in
Kerala and in Andhra and in M.P.
also. There are other cases of sche-
duled and non-scheduled. With regard
to many of the cases on which there
are controversics we have appointed
a departmental committee with the
Law Secretary as Chairman to go into
all those cases and recommend what
should be the approach in the pro-
posed legislation. But so far as these
caszes are concerned, Government does
not require any convincing because
we are convinced that this is an
anomaly which has to be removed. I
thought that they were all satisfied
and so I was surprised to find a snort
notice question and eall-attention
notice and all that and also to learn
that some people have gone on hunger
wtrike.

Shri D. S. Patil: I am talking about
my Short notice question.

Bhri A. K. Sen: Also a call-atten-
tion notice.

Shri D. S. Patil: It was rejected.

Shri A. K. Sen: Whether it was
rejected or nol, immediately we got
them we sent a telegram to the
Maharashira Government and the
reply we got does not give any
information except to say that the
detalled information iz being sent.

Shri Hari Vishnu Kamath (Hoshan-
gabad): What was the date of the
short notice question and the call-
attention notice?

Shri A. K. Sen: Call-attention notice
was on (h> 10tn May and short notice
question also, yesteday. So, I do not
think there is much to be said. I am
sorry that some people have resorted
to hunger strike for which there is no
necessity, in my submission, because |
1 mnde it clear to them that we
would consider their case very
sympathetically and legislation  will
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be put before Parliament and I have

no doubt that the Maharashtra Gow-
esnment itself recommends that thls
anomaly should be rectified.

Shri Hari Vishnu Komath: Is it a
token hunger strike?

Shri A. K. Sen: Therefore, 1 do not
se¢ what more 1 can  say except
to say that those who are respo:sible
for advising those people to resort to
hunger strike  will  advise them
differently now because of the fact
that the Maharashtra Government has
recommended their case and we see
no reason why we should not accept
the rccommendation of the Maha-
rashtra Government.

st 3o foro mifew : gever wersy,
wgrmz § ozqes ufrar @it AR
weaer nfrar o Arfarfadi § g
foefeegua wdi & | fand far & fag
ug 71 W § fa o A SieTew gl
& qET @A § 9w wfzaE agt aw
AR | FART AWT A TE FE ARAG
1 A i & FTORGE wAAAr A
#YE @hiw AT AEr AT 1 I 47 e
dfew errafmg A fawer | gafon
ag aga s & ) w4 e 2 e
fefaam mw faez & ol 1A a=rn
g T WY AT TACD | QAHIA §ROT
T Ew F ww dfgw aw o dfgw ¥
F9T weT faeq arfgd | 37w wifog
oY e 33 ¥ wifew Wfad
ok far wfed oYfem a0 ga®
o T T F e A

Shri A, K. Ben: [ have told them
that until they are scheduled by a
properly amended legislation, we shall
congider very sympathetically the
question of giving them facilitles a»
backward classes. 1 have told them
already myself, and I repeated it In
my last speech.

Shrimati Renu Chakravarily
Barrackpore): 1 de not know if the
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[Shrimati Renu Chakravartty]

Law Minister knows that this matter
hag been agitating the tribal people
of Mahairashtra for a very long time,
As a matter of fact, T have repre-
sented their  case abowt four years
agn, when Shri Datar was the Minister
In charge of it. T would 1Tke to know

whother it is the intention of the
Government now to  have  this
enquiry committee on an all-India

bagis, because there are lots of lacuna
in many Siates. What is required in
this particular case iy that within the
#tate of Maharashira, thosc who are
in the unschedulegd areas and those
tribals who are considered as sche-
duled in the scheduled areas, should
also get the same benefit within the
State of Maharasntra, and the enquiry
should be expiditeg in their case. It
is a longdrawn out problem for the
last four to five years, and we must
know about it. There have been big
movements in respect of it. So, we
want to know why it is that the Gov-
ernment is taking such a long time
and why the Government is not alive
to this problem.

Shri A. K. Sen: As I said, the notice
was receiveg only yesterday ang this
question hag cropped up now. I found
on enquiry myself, when all those
cases were brought before me by the
variougs Members of Parliament and
alsg by representative organisations,
that it would be better if the entire
matter on an all-India basis was gone
through by an expert committee
presided over by a responsible officer,
and therefore, I said in Parliament
that such a committee would be
appointed; we nave appointed already
a committee with the Law Secretary
as the Chairman, and therefore, they
wlll be going into it

8hri Basumatarl (Goalpara): This
question has been agitating the minds
of the tribals for a very long time,
since Independence, because, after the
Constitution was framed, some of the
tribal people have been left out on
various grounds. Not to speak of one
tribe and another tribe, and not to
speak of one district versus another
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district, in the same area, some tribals
have been left out. So, 1 want to know
whether these left-out tribals, who
are 30 million in population, will be
included in the Act which is going {o
be framed.

Shri A. K. Sen: This is precisely the
function of this committee, as to wno
should be included and who should
nol be included, how they should be
includeg and =0 on.

Shri C. K. Bhattacharyya (iai-
pani): Mayv [ draw the attention of
the Law Minister to the fact that
{nere are similar anomalies in  West
Bengal—

Mr. Speaker:
over India.

He says it is so all

Shri C. K. Bhattacharyya: What I
suggest to him ig that when this Bill
is drafted, the case of anomalies in
West  Bengal should alse be con=-
sidered.

Mr. Speaker: That is what he said.

Shri A. K. Sen: All the anomalous
cases cannot be put in unless -we
know of them. But whatever cases
nave been forwarded to us will be
examined.

Shri C. K. Bhattacharyya: 1 can
immediately state those cases.
Mr, Speaker: No; not at this

moment.

Shri R. G. Dubey (Bijapur Nn.rth):
In Mysore State also. a similar situa-
110N prevaliy,

Mr. Speaker How is it that he has
moved from this place to that place?
1 could not recognise him there,

Shri R. G. Dubey: There are three
areas, in this context, in Mysore: the
Coorg area, the former Mysore State
and the integrated areas. There are,
in the former Mpysore area, these
Scheduleg Castes; in Coorg, they are
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Scheduled Tribes; and in the integ-
rated areas, it is the other backward
communities. So, this problem pertains
to the whole country, and therefore,
it will be only proper and be in the
fitness of things that this matter is
taken up on an all-India basis.

Mr, Speaker: Thut is what no has
said.

Shri Harl Vishnu Kamath: I« the
Minister in a position ty tell the
House whether the Presidential Order
in this regard will be laid on the
Table in the next session or much
later?

Shri A. K. Sen: It will have to be
made by law.

Shri Hari Vishnu Kamath: Would
the Bill be introduced in the next
session?

Shri A, K. Sen: The moment the
Committee’s report comes to us, there
may not be any delay.

Shri Narendra Singh  Mahids
(Anand): In my State of Gujarat, il
has been suggested that this assistance
snould be given on an economic
basis, and I know of people of
Scheduled Castes and Scheduled

Mr. Speaker: That is a different
question; we cannot go on, on 8
different basis.

Shri K. N. Pande (Hata): Sir, I was
try to draw your attention

Mr. Speaker: That is my mis-
fortune that I could not call him! Let
us proceed to the next item.

VAISAKHA 21, 1887 (SAKA)
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13.53 hrs.

CARDAMOM BILL*

The “linster of Commerce  (Shri
Manubhai Shah): T beg to move for
leave to introduce a Bill to provide
for the development under the contro!
of the Union of the Cardamom
industry. .

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
development  under  the contror
of the Union of the Cardamom
industry.”

The motion was adopted.

Shri Manubhai Shah: 1 introduce;
the Bill.

13.54 hre.

SEAMEN'S PROVIDENT FUND
BILL®*

The Minister of Transport (Shri

Raj Bahadur): [ beg to move for
leave to introduce a Bill to provide
for the institution of a provident
fund for seamen.

Mr. Speaker: The question is:

*“That leave be granted to intro-
duce a Bill to provide for the
institution of a provident fund for
seamen.”

The motion was adopted.

Shri Raj Bahadur: I introduce the
Bill.

13.55 hrs.

DELHI MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL*

The Minister of
Raj Bahadur): I

Transport (Shri
beg to move for

*Published
dated 11-5-65.

in Gazette of

India Extraordinary,

Part 11, section 2.

tIntroduced with the recommendation of the President.



